o | CENTRAL ADMINISTRATIVE TR IBUNAL
CALCUTT A BENCH

Ne.CA 322 af 97
Présent : Hon'mle Dr.8.C,Sarma, Administretive Memser

Hon'ble Mr.O0,Purk ayastha, Judicial Memaer

KISTAR MAITY & ORS.
VS
UNION OF INDIA & ORS.
- | |
ﬂ“:,h‘A For the applicants ¢ Mr.A.Chakr akorty, counsel

"® For the respmndents ¢ Mr.S.Cheydhury, coupsel

Heard on : 18,11,97 . Order on ¢ 18,11.,97

G R O E R

8,,C‘Sarl§’~: lﬁ.M‘

The 1imitea'dismute raised in the petition is asout the

e non—lmplem@ntatlan ef th&~part of the @rder d@ated 14,8 95 issued wy

PO bl

| the rrqpmnaents themselves in r9599ct of the appllcants The appllCantS
Cﬁntend that By virtue ef the said @réer the applicants are ezigt?QéZtm
get the %rrears WeBs ffa 1,4,73 wut zlse te receive the diff erences af
pay and alymuances due and draun frem the date, The applicants gare
ég@rieved &y the Fact that althoush the respendents have fixed their

Pay LeBef ﬁ.4.73 as @r@erad)the differsnces of pay ahd alleygnces is

not given to them. Thersfsre this application is Filed,

2, Mr.Chowdhury, ld. counsel for the réSpahdents sukmits that

he does not;haue any instruction in the matter.

3. ue have heard Both the parties and alse perused the ;scarés.
It is unF@rtunate that althoush the prewisus arder Was @gmgiﬁécetaéfzg’ﬁ
t he respandents)na action yas taken By them and the apqllcants had te
approach the Trikzunal agaln e are therefere of the yiey LhMt appreprigte

S
order g4 bg passed in the matter yitheout ahy further delay ,

...;2/-




4, | In vieu of the ghe e)ue dispose ef the applicatien at

the sta@e of admissien itself with an erder that within 2 months

, (\nm‘f(ﬁa)
from the date @f cemmunication of this order, the respondents shall

)

~ make ali payments as has bkeen stipulatedwand to yhich the aémlngnts

are entitled by virtue @ﬁ’the grder dated 14.8,95 zs set sut in

_Annexure at page B & 9 of the application, Ne order gs te cest

is made. If the said payment is not made yithin & period ef 2 months
as stated herein aksve the respondents(particularly respendent Ne,3)
, ) ‘

shall pay interest at the rate of 10% per annum fromt he date mF?

expiry ef the said peried to the date of actual payment,
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